CENTRAL ADWMINISTRAT IVE TRIBUNAL
' BANGALORE BENCH |

‘Second Floor, .
Commercial Complex,

Indiranagar,
: BANGALCRE- 560 033,
Pateds| ) O T 1994
. APPLICATION NO: 1232 of 1994.
APPLICANTS i~ Sri.P.Pinto,Bangalore.,

V/s.,

RESPONDENTS :-Secretary,Ministry of Communications,
. New Delhi and others.

Te
1. - Sri.P.Pinto,
- §/o.Pascal Pinto,
| Law Officer, S
. O/0.Chief General Manager, '
 telecommunications Karnataka Circle,
. No.1,01d Madras Road,Ulsoor,Bangalore-8.
2. Sri.G.Shahthappa,Additional Central

Government Standing Counsel,
High Court Building,Bangalore-l.
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Suhject :~ . Ferwardin i
A i g nf cepies of the Order-~
Central Administrative Tribunal,Basszifgcby the
S=X X -

ﬁlease find enclesed h i
! erewith a copy of the ORDER/
STAY ORDER/INTERIM CRDER/ passicq by this Tribunal in the above

mentioned application(s) on _30th September,l1994.
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CENTRAL ADMINISTRATIVE TRIBUNAL BANGALORE BENCH
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ORIGINAL APPLICATION 1232 OF OF 1994 T~
FRIDAY . THIS THE 3OTH DAY OF ShPTEMBER 1994

Mr Justzce P K. Shyamsundar, s : '.J‘Vice-Chairman.

Mr T.V. Ramanan, Mhi - o ... Member(A)

P.Pinto,

Aged 52 years, , - . .
" 8/0 Pascal Pinto, Coe 3 I

Working as law Officer, -

O/o Chief General Manager, .

Telecommunications,

Bangalore-560 008. .. Applicant.
V.

1. Union of India, - ' - =

- represented by its Secretary ' CT
to the Govt. s Ministry of
Communications,New Delhi.

2. The Director General,
Telecommunications, New De1h1. -

3. The Chief General Manager, .
Telecommunications, Karnataka - =~ '« .~ & &< 5o .
Circle, Bangalore -560 001 o ReSpondents.

(By Standlng Counsel Shri ; G Shanthappa)

Mr.Justice P.K.Shyamsundar, Vice-Chairman:

‘.

. :Admlt. The eontronersy raised. herein is already covered
by the decision- in O0.A. No.1022 of 1993 c¢/w 0.A.Nos.159 to 165

of 1994 dec1ded on. 29-7-~ 1994 . hlS aspect has been admltted

— T 5.:_.:'_-_ - " -— __%_—g:-&%&.:,_—.:ﬁ—&_ &‘_iﬂc‘.._ ) e~

notw1th§tand1ng the~ counter -statement™ flleiszrelteratlng';fh

v-*;;ﬁA- .« < - . ‘& .- '.v'c -~ w‘ .“» caat - -

fav0ur. We do not see any ‘reason why ‘we should not relterate

the decision already rendered in the earlier cases. Therefore,

following the same, we allow this application, quash the impugned

orders dated 31-5-1993 and 13—4 1994 ’Annexures A4 and A3 respec-

vely) and 1issue a direction to the respondents to step up

pay of the applicant on par with a junior viz., .Shri
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Baleshwar Singh with all consequential monetary benefits which
will, however, be ‘limited to a 'peridd of 3 years prior to .

he date of filing of the application. No costs.

(RS L (

. VICE-CHAIRMAN. 7

Central Admini
Bangalow® |
Bangalore
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<00 .Second Floor, "~ Pt
qv\; - . Commercial- Complex, k_/
- . ‘ Indiranagar, , :
Lo - -~ ) " - Bangalore-560 038, A
1 L patea 16AUG1994

APPLICATICN NUMBER 1022/ 93 GW“L 459{5 16%/ 9.

'APPLICANTS: | " /ar SEONDENTS: | |
Sii.S. ?’arqbkakara oo Gﬂ\BVS Cm}j N/O Ccmm’”ﬁ&i‘l‘ms N- Delﬁu
- O ; \ @‘U‘\LYS .

i }y M-S ‘\aﬁaw‘j“ ,&(calwade, e t A.Ni{'(om 4(4 ng
u,faﬂ% Cv'mp ex, G;m\di\u\pw?mf CU\QOJove 9,

\2/321 . b‘cuw,m Rae Addy.case 7
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Subject:~ Porwardlnq ef copies of ihe .Orders passed by the
Central administrative Tribunal »Bangalere.

" Pl'éas° find enclosed herewith a copy of the ORDER/
| srmmn&a/mmmmm/, cassed by this Tribunal in the above

“mentioned appllcai.lon(s) on C\c) 7. AL o -
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CENTRAL ADMINISTRATIGE TRIBUNAL.

BANGALORE BENCH:BANGALORE

APPLICATION NOs 1022[199;
4

& 159 T0 165/199

=

P

DATED THIS THE TMENTYNINETH DAY OF JULY,1994

Mr, Justice P,.K, Shyamsundar, Vice Chairman

me, T.V, Ramanan, Member (A)

fr. S. Prabhakara

S/o. late Sri Srikantaiah
Superintendent (Telegraph
Traffic Division)
Bgngalore -~ 560 001,

Mr. B, Rajashekar

Rged 53 years

Senior Superintendent
Belgaum Trarric Division
Belgaum,

Mr, A.K, Kunchi

Aged S5 years

Superintendent

Hubli Telegraph Trarric Oivn,,
Hubli,

Mr, C. Narasimhafiah

Aged 51 years

ARssistant Director (TSP)
0/0 C.G.M.T,, Bangal@re-8,

Mr, R.5.R., Thatachar
Aged S7 years
Superintendent

Central Telegraph 0Office
Mysore,

Mr, T.N. Prabhakar Rao

Aged 51 years 4
Assistant Chief Superinfandent (sFMss)
Central Telegraph Orrice

Bangalore,

fir, ReG. Chimalgi

Aged 58 years
Superintendent 1/C (Retd.)
Central Telegraph Office
Hubli,

Mr, H.N, Kulkarni

No,%1, Brindavan Layout

Kaval Bgrasendra,

Bangalors~560 032, coe

(8y Dr, M.s. Nagaraja, Advocate)

-

=

Appliéants



1. Union or India
represented by its $ .
Secretary to the Government
Ministry or Communications
Neuw Delhi,

2. The Director General
Telecommunications
Neuw Delhi,

3., The Chier General Manager
Telecom
Karnataka Circle
Bangalosg-SGO oo1, eeesRospondents

( Shri M.V, Rao, A.C.G.S.C.)

0O R D E R

(mr, T.V. Ramanan, Megmber (A))

The applicants are Telegraph Trafric
Superintendents, Grade-B, Their grievance is that
upon promotion to the said cadre as Telegraph
Trarric Superintendents, Group-B, they discovered
that some of the juniors in the cadre or Telegraph
Trafric Superintendents, Grade-8, were gattin§
higher pay due to fortuitous circumstances, having
been promoted on an otrriciating basis in the lover
grade ot Telegraph Trarric Supervisor, Grade-C,
Their representations to the authorities concerned
did not elicit any favourable response, Hance, this
application., Learned Standing Counsel appeearing tor
the respondents draws our attention to D.G.F4T's
letter No.4/57/67-P&T dated the 16th January, 1968
reproduced as 0,G,P&T's instructions under FR=22
(Swamy's compilation of FRSR Part-! General Rules,
12th Edition, 1994), The said letter reads as

follovs:e ~

"Stepping up only with reference to
seniority list or love cadre recruiting
unit =~ It has been clarified in'M.F,,
O.F. NooF,2(10)-E-111(A)/62, dated the
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soniority list Por the lower cadre is /10
maintained locelly and for the higher \__- >
post the same {s maintained on all

India basis, then the stepping up of

Pay of a senior, if all the other

conditions are fulfilled, can be made

only with rererence to g Junior of the

same Circle to which the senior belongs,

In the case of TES Groyp's!? ofricers,

the seniority 1{st is maintained on al}

India basis, while for the lover post, -
viz., Junior Engineers, it {s on Circle -
level, As such their Cases are to be

Considered only with retference to

Juniers of the same Circle, ®

20th July, 1965 that im cases vhers the /J';ti>

Citing the contents of this letter, he submitsg that
stepping up is permissible only it all other conditions
are rultilled tor such stepping up only with retersnce
to a junior of the s#ne circle to which fhe senior
belongs and not otheruise.” Learned counsel ror the
applicant counters this argument by relying upon the
letter or D,G,F.4T ne. 3-50/74-PAT dated 21,11,1974,

wvhich is produced belows-

" Sub: Central Civil Service (RP) Ryles
?3-Clarification regarding:

S we qu 45 o= oo an o

provisc te Rule 8 of CCS(RP) Rules 73 notie
fied under Pinistry of Finance (Departwent
of Expenditure) notirication no.GSR 499(c)
dated the 13th Nov,73 circulated under this
orfice letter No,1-3/73-PAP dated Bth Dec,
73 and to state that the sshiority or the .
Govt, servant rop the purpose of stepping

2, This issueg vith the concurrence of

P&T Finance vide thiar”U.o.No.goos-rAI dated
7.11.74. " ’ : .

-
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A perusal of this letter makes it clear that ®
the seniority of the Government servants for , i
the purpose of stepping up their pay with :
reference to the pay of the junioéa may be

determined with rererence to the seniority S
rostérs maihtainad for the purpose or confirmation, |
promotion stc,, As the seniority list in tho

cese ot Telegraph Trarric Superintendents, Group-8,

is maintained at the All India level and as in

point or time this letter was issued in 1974,

later to the letter or 16.1.1968 cited, we rind that
stepping up is permissible even in the case or thosse

senior in other circles,

3. Even otherwise there are any number of
decigions in similar cases, In ract, the Ernakulam
Bench of the Tribunal in K. Krishna Pillay & Ors,

Vs. Union of India and Others {1994 26 ATC 645)

gave relief in a similar cass concerning Telegraph
Traffic Superintendert, Grade~B, We rely upon the cass
of Anilchandra Das Vs, Union of India decided by the
Calcutta Bench of the Central Administrative Tribunal
(1988 7 ATC 224) and the case of N. Lelitha & Othere
Ve. Union of India decided by the-Cenfral Administrative.
Tribunal, Hyderabad Bench (i992 19 ATC 569). |

Je In the result, we allev this application
and direct the respondents to';E;;—;;—;he pay of the
applicants on par with that of Shri Baleshwar Singh
and grant all coneeduantial nonetary'benefits which

will, howvever, be limtted to a per1od ot 3,yeatéfpribr

] | ) '
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1 :
to the date of Piling of the application,
.00y 21-12-1993, Thisg direction may be
carried out within a perjod of 3 months from

the date of receipt of a copy of thie order,

No order as to costs,

S~ Sel~
ke 7 g / : v ‘
(T.V, RAMANAN) \ (P.K. SHYAMSUNDAR)
MEMBER (A) VICE CHAIRMAN
i TRUE COPY

i SECTION oFFiceR L 5|%
g Ve gy -« fRAL ADMINISTRATIVE TRIGLN !
v ADDITIONAL BENCH
~ BANGALORE
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‘ CENTRAL ADMIv ISTRAT IVE_TRIBUNAL
® | BANGALORE BENCH

Second Floor,
Commercial Complex,
Indirenagar,

l.N ) ] EANGALORE - 335 037,
Miscellaneous_Appln.No.167 of 1995 inDat 26
e st “:Z0 APR 1995 .

APPLICAT ION NO. 1232 of 11994,

APPLICANTS: sri.P.Panto,Bangalore .

‘RESf{NDENTS: Secretary,Ministry”of Commuhications,
‘New Delhi and others.

, ....a To & |
' 1. Sri.P.Pinto, S/o.Pascal Pinto, _{2t )
_ Law Officer,Office of the/General Managser,

Telecommunications,Karnataka Circle,
No.1,0ld Madras Road,Ulsoor,Bangalore~8.

2. ‘ Sri.G.Shanthappa,xdditional Central
Govt.Standing Coulsel,High Court Bldg,
-Bangalore-560 0O0l. '

Subject:- Ferwarding copies of the Orders passed by the
_ Central Administrative Tribunal,Bangalore-38.
: ——X Y Xmm

Please find enclosed her-with a copy of thQ'Ordcr/‘;
Sfay Crder/Interim Order, passed by this Tribunal in the above
mentioned application(s) «n_Sixth April, 1995, '
- Taswed S
é@S/Oqfﬁjéﬂ

o ~ + DE REGISTRAR
caneal - /e JUDICIAL BRANCHES.
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 Ohi 164 .enerai Hanager,
Pnataka ‘z‘amcem Cim’le. ,

Suhj&&?ﬁﬁ Implementatien Of CAT aangalm juﬁgement B
 dinOa xzsz/% :Eiled by Shri @«.Pﬁ.nta, Layw Qﬁﬁcex.

In pufgnanae M as:ders dated Iﬁ-lﬂu% Bangalore Eench ;i.n
OA nmo, 1232/94 filed by Shri P. Pinto, lav Officer for stepping
p of payy I am directed to inform you that it has been decided
$¢  implement the judgement to the applicant enly sabject to
- @uteme mg 3LP bamg ﬁled m this msm o

,_m

: ‘J?his iasues with the é@neurreme ef Telewm I@‘mame
- vide V.0 No, 1158/95- FA I dated 2‘4- o .

0o (BUDH PRAKASH) 1\ V
B . ASSTT DIRECTOR GENERAL(TE)
é‘ This ﬁéqistmﬁ, cm‘b;m CAT pangalore

' Wai‘.’tt OA 1232194; :
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. CENTRAL ADMINISTRATIVE TRIBUNAL
! BANGAL.ORE BENCH: BANGAL ORE

L////‘-
C.P. No. 57/1995 Ih 0.A.N0O.1232/94 . .
e T R
DQTED THIS THE TWENTYEIGTH DAY OF APRIL,199%
[}
ﬂR.JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN
i
|

MR. T.V. RAMANAN, MEMBER(A)

b

Mr. P. Pinto

Aged 52 yeaHs

S/0. Pascal Pinto

Working as lLaw Officer

0/0 Chief General ManagerTelecom

Ulsoor, Bangalore-560008 .... Petitioner
i

Vs. '

1. Mr. Thakard, IAS
Secretary to Government
Ministry of Communication
Government of India
New Delhlr

2. Mr. Thakary, IAS =
Director General
Telecommunications
Government of Indla
New Delhi.

!

3. Mr. N.S. Ramachandran
Chief General Manager
Telecommunications
Karnataka Circle
Bangalore-560008

(By Mr., M.V, Rao,.R.C.S;S.C.)
i . ORDER

o Respondents

MR.T.V. RAMQNAN MEVBER(A)

_Mr. P. Pinto, appllcant present. Mr. M.¥Y. Rao,

AL C G.S. C produces a copy of the letter no.50-73/94- PAT(PART)-

dated 27-4-1,95 from‘ the Min istyy of Communications,
Department of Telecommunications to the Chief General Manager,
Karnatka Telecom Circl%m‘ Bangéalore, in which it is conveyed

| .
that this Tribunal’s direction given in 0.A4.No.1232/94 filed
i

. i . .
by the applicant should be implemented subject to the outcome
B ] N

of the SLF being filed in that case. Shri Rao submits that

- i : contd._ . .2/



the Chief General Manager, Karnataka Telecom Circle would be

issuing an order shortly enabling the applicant to draw the

consequential monetary benefits as a result of the stepbing up
to be done in his case in pursuance of the order of this
Tribunal. We also place on record the submission made by the
A“C.G.S_C. We direct, respohdeht no.3, . the Chief General
Manager, Kérnatéka Circie to .pass necessary orders 1in
pursuance of the Ministry of Communication’s ietter dated
27.4.1995 and also ensure payment of the monetary Henefits to
the applicant within a period of one hontﬁ from the date of

this order without fail.

Z. ' With this direction this Contempt Petition stands

disposed of-'

s . (P.K. SHYAMSUNDAR)

VICE, CHAIRMAN

PRSI P
PR IS o't
2 TEAE

(T.V. RAMANAN)
! & ﬁ}a;"—} .

- MEMBER(A) -

‘mr .




